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- 	 K IN THE CENTRAL ;Dh1INIsrpATIvE TRIBUNjL HYDERAJ3AD BENCH AT NYDERA! 

O.A..NO. 6s3 /93 

Between; 	
Date of Order: 6/7-93 

S 

Divisional Railway Mnager, (os) 
South Central Railway, Secunderabad, 

Permnent T"y In 	ctor (con) 	 - 
&.C.Rly, Secunderabad. 

chiefi Signal Inspector, 
Signal & Telecorrinunication Lpartrnent, 
S.C.Rly, SecunderaJj 

Applicants. 

-and 

I. 6 . PcAJl&cd(jTck.MoUJ. 

2. Presiding Officer, Labour Court, 
Narayanaguda, A .P. Hyderabad. 

a 	 Respondents. 

Per the hpplicantsL MraN.i.Devraj. SC for Rlys. 

For the Respondents: 

CRAM: 
THE HON' BLE It. JUSTICE V.NEELArRI FAQ : VICE CHAIRMAN 

-AND 	- 

THE HONT13LE MR.P.T.TIRUVENGkat I riErisEr:(Aa2) 

The Tribunal made the follaing Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.P..No. 	/83 is suspended until further orders. 

Issue notice to the Respondents. 	 '1 
Post the case on 6.9.93. 

n 
To 

The Divisional Railway Manager (B.G) S,C.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.N.R.Devraj, SCfor Elys. CAT.I-lyd. 
One copy to Mr. 
One spare copy. 

PVM 

__________ 	 • 
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TYPED BY 	 'COMPA,RED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTP.JJ AD:'iINIsT•2JTIvE TEIBtJN7 
HYDERAAD BENCH AT HYIJERABAD 

- 
THE HON' BLE MR.mJSTICE V.NEELJWRI RAO 

VICE CHgIRMiN 
4W 

THE HON'BLE M4A.2.GORTY 4 MEMBEK(AD) 

.4 
THE HON 'BLE' T-C HA,DRASEKHAR REDLY 

MENEER(J) 
AND 

THE HON'BLE I4R.P.T.TIRUVENGAt 	;M(A) 

Dated : 	L7 -1993 

0 

M.A. /fl.A./ C.A. No, 

• in 

0,A.No, 

T.A.No. 	 (w.p. 

Admitted and Interim directions 
issued 

.IlTed  
Disrjosed of with directions 
Dis4issed 

D±sfrissed as withdrawn 

Di4Rissed for default, 

• Rejectedj Ordered 	 • 	
/ - 	 No order' as to cosç(0t t 	/ pvm 	

' 




